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- CENTRAL ADMIﬂISTHATIUE TRIBUNAL HYDERABAD 3TN0 -
- :

DATL

o DRIBIMLARPLIEATION No. |20 o 1507
_________ ﬁgﬁ»__v_mkw&mm&@ré BNy,

"t ey LS L et € Banb e

{Apglicants{sﬁ)

YERS!S

L)
Union of Indﬁj, Regdc,'By; : 4
'
Bl o, C}“”**““( RS N e .

31 ZHHYDEZA 88D,

. i sy
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e gLy

P 1,

AN Bl 2 <oy

Respondent&(&S(S)

The Applidation Nas been Submitted to t

le Tribuml by Sﬁ:i?ﬁf
Shri_ A= ghaena Deanron, iduocate/pght
in persaon Under Segtin

N 19 of the Administrative Triounal
Act, 1335 and the samg has been secrutin
|

ised with rezfererce to
the points mentioned i

N the chetk 1ist 1n the light of the
provisions i,, tre an

velllzlrabivg fribumal(aracedure) Rules
1887,
The applicotion ig LN trdgr 3 may hg

listed for Admission
: : I
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S e e s

R —— e 2} ey
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12.

13,

14,

16.

17,

18.
19.

20,

e 2 - n-'“'

Favz legiibls copics of the annaxur: duly attestaed Vﬁj
b;?—)ﬂ i?ilEdo '

Has tha applicant a2.nmauste- 2ll availsble remidiss; 1}7

5 tha Index cf documents szan Filed znd pagination htﬁj
done proparly,

Has the dsclar tion as g regulecd by itam Ho, 7 of -
Form, 1 .been made., '

Have required number of ewglops {(Pile size) bearing hf;)
Full adresses of the regponden’s been filed,

(a) Whether the rzliz€ saught For,‘arise out of 7“7
single ca sz of action. -
{(b) ‘WHeother any interim relisf is prayed far, = "%} >

ic) Inicase sn MA for conomation af delay 'in filaed, re—
Cv%. 1t supparted by an affidavit of the applicant. '

Unethzf this cause be heared by ‘single Oench.. NO -~

Any other points,  _—

T
1

Rasult "of tne Scrubing with initisl af the scrutiny

cl&rk.: ﬁ %f) ‘ 9q9$& bs.unéw%x«h% ?%“ ‘

Scrutiny Assistant,

Sectian “fficer,
Qeouty’ Registrar,
1

Registratr.
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AP

Pl

Re:ar% in the Scrutiny of ap

Presented

i
i

»

. o | v &g
Heg;parsdent‘i(s)ﬁ__g___“w M ‘T_QAQQW,J LQ,ND)MM UW)

A

T — i t
Bature Gf\QIiEﬂcaﬁce Qih{kﬂbwéwwAﬁkv\ - - :

. ‘ . - ) I "é
No. of Apélicants ) Mo, of Resaondents;.......n

94§pkb53gjj¢}ﬁ% CLASSIFIZATI N, :‘ |
‘ . T | u;
- (SUbjECt"""-o---...é?)‘ Japartment (mﬂAblmmA i(

by L A I I -'a No
1. Is thelapplication in the proper form, : N
(threejcaplete sets in paper Sooks form . il L7
"IN two comnliations), ~ . !

2. UWhether name description and sddressd of all the

partied bcen furnishad in the cause title. Ty

3. (o) Has the asplication boen Fully signed and varified, \@7 : f
(b)Has!the copies been duly signed. M4 | I r

(¢’ Haug sufficiznt numbzr af copies of the.applicatibn h‘f? F
bech filed, - L

1 , - - L | ‘t

4, Whether|all the necessary parties are implzaded. R r
5. Whether|Sngl sh translation of dacuments in'a‘languagé <y ﬁ
ather tqan cnglish or Hindi besn filed, ‘ { |

6i Is the Qpplicati;n on time, (Ssz Ssction 21). | :

e

7+ Has the Wakalatnama/Meno of Apog ance/&gbhﬁffsation r o :
been filed, . - C . { 7

l

. . ' t S

8. It the appligation maintainability. | hey) %

(U/s 2;114, 18, or U/R. 8 Etc.,) ; r

! | ‘

_ . ‘ ; - !
S. Is the application accompained IP3/D0, for Rs.50/- . "l€7 ‘

Trdets original, duly attested legitable *%2.

10. Has the %mpugnéd
€opy been Piled,
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—
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IN THE COURT ‘OF CENTRAL

gfy%ﬁﬁt

o dueak  af sa(Wdenk,
I N

Between :-

1, Sri Gummadi Venkateswar Rao
2¢ Sri Skc b’ladar

New Delhi

le

2e

3.

£,

6.

7e

B

9 | Copy of PM NO. PD/ ED Packer/97 dt.26=5-97

10

Signature%:he Counsel

Signature of the Registrar

‘dated 25-9-91y

| Copy of Lr.No. PF/EDMS/Kpa¥BH, dt.26,5.97,

Feddapuram,

Copy of Advocate Notice dated 18-8~97,

U ity d]

UYL

AT HYDERABAD
0.2.Nc, 2FQ of 1997

..Applicgrts

AND

s W e wm o e = o W e/ wm mm mm e ame fow e

]
Fag

Original Application ' 1

Copy of Memo No. PF/ED Messenger/PDP
Gt 27-11-81, issued by the Sub Postmaster,
Feddapuram,

Copy of Memo No, FF/ED Messenger/PDF dt.16,4780
issued by Sub Postmaster, Peddapuram.

Copy of Director, Telegraph Traffié,’A.P.
Telecom, Hyd=1, No: TA-~TS/12-60/91/2,

Copy of Memo No, E=5/91,92 dt, Samalkot
dt,31-10-91 issued by Incharge, DTO,Samalkot)

Copy of Memo No, 5/A/92~93 d4t, 22=2-1993
issued by 81T, Rajahmundhry Division.

Copy of Lr,No, TC=-2/PEP/95=-97 dt, 29=5-97
issued by the Sub Divisionals Engineer groups,
Telecom, Peddapuram,

Copy ®f DG, P&T ND Lr.No, 253/41/78-STN,
dated 15-2-85,

issued by the Sub Divisional Inspector,
(Postal), Peddapuram,

issued by Sub Divisional Inepector (Postal),

i owder ot 28lalste & 04 n&alacf
u\a}' T Venfle™ QA g =" - -

GRS bot aim wiw o)
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fog»At 3qu¢xn~¢ 2
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Between -

1. sri Gummadi venkateswar Rao
2. Sri Sk, Madar

1, The union of Indiarepresented by the
Director General,

N THE COURT OF CENTRAL ADMINISTRATIVE TRIBUNAL :HYDERABAD BENCH

AT HYDERABAD
04A. NOJA2FHQ of 1997

..ApplicantL

AND

Telecom, Ashok Road, L
ts

New Delhi - 110 020 & 5 Others, « s RESPONde f_
DATE OF EVENTS !
Description of Events Lage Nos.
Date on.which the Second Applicant was 2

01-03-1980

01-11-1991
22-02-1993
08-01-1997

29-05-1997

16-08~1997

11-08-1975

15-02=-1985

Date :|4—09-1997

Place;nyderabad.

N  13-11-1981

appointed as ED Telegram Messenger in the
combined P&T Office, Peddapuram, ’

Date on which the 1lst Applicant was appointed
as ED Telegram Messenger in the combined
F&T Office, Peddapuram,

Date on which both the Applicants were
transferred to newly opened Telecom Centres,
Peddapuram,

Date on which the Telecom authorities scught
to £ill up the posts of Telegraph Nessen#ers
through the candidates other than the Applicants.

Date on which the Hon'ble Tribunal disposed
of the O.2A, No. 203/93 fliled by the Applicants.

Date on which the Sub-Divisional Engineer,
Telecom, Peddapuram has ordered for the relieving
of the Applicants from the post of Telegram
Messengers, Telecom Centres, Peddapuraﬁ.

Date on which the Applicants got issue?
Advocate Notice to the £TT, Rajahmundhfy.

Date on which the DG, P&T ND ruled that option
should be given to the staff whose scobe of
service is affected by Commission.

Date on which the DG, P&T, ND decided![that till
a policy decision is taken on the 1ssue of
absorption of ED Messengers consequent apon
conversion of @0 into DTO,

S S M Meee wE em Mk ek g B S e o Me G R SR e W
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"APPLICATION UNDER SECTION 19 OF ADMINISTRATIVE TRIBUNAL ACT, 1985

' IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : A.P. : HYDERABAD

0,A, Bo,12FC of 1997. |

Between - 5

\. Sri Gummadi Venkateswar Rao, s/o. Appa Rao, |
Aged about 37 years, Working as ED Packer
in Jaggampet Post Office, Kakinada Divn.,
East Godavari| District, A.P,.

4. Sri Shaik Madar, s/o. Md. Mustafa,
Aged about 50| years, Working as ED Messenger,
Katravulapalli branch post office,
Peddapuram Post Office, Kakinada Bivision. . .Applicants

AND

i, The Unicnl of India represénted by the
Director General, Telecom, Adhok Road,
New Delhil, 1V b 2.0

2. The Director General, Department of Posts,
Sansad Marg, New Delhi. 1iovel

3., The Supérintendent, Telegraph: . Traffic
Division, Rajahmundry. s-33i04

4, The Supegintendent of Post Offices,
.East Godavari District. kaxivedla Diyision
s 33 00|
5, The Sub-Divisional Engineer, (Telecom)
Groups, jeddapuram. 533433

6. The Sub-Divisional Inspector, ¢ postd)
Peddapuram Bivieiens Sub -Division e sRESPONdents

S3I3A3ZF

Phe address for services of all notices is that of /his
i
Counsel : Mr. Krishna Devan, Advocate, H.NOs 2~2=1105/11, leaknagar,
!
Hyderabad - 44, Phone No. 4652904,

j

DETAILS OF APPLICATION
1. PARTICULARS OF THE ORDER AGAINST WHICH THE ORDER IS MADE

|

)
"

Otder No. H TC-2/ PEP/95=97
Date of Order : 29=5-1997
Passed by the - Fifth Respondent
Sub, in Brief : Repatriation'of Telegraph
Messengers from Telecom to Postal
2, JURISDICTICON OF THE TRIBUNAL :

The Jpplicant declares that the subject matter of the
present application is within the jurisdiction of this Hon'ble

Tribunal Under Section 14 of the Administrative Act, theiapplicants
are working as ED Messengers in the jurisdiction of the %espon—
Gents herein.,
! Contdesh2
1

=4

i T

i

~ETar

i -



'5.

|
' - 2 t-
|

3. LIMITA%ION :
|

Thé applicant further declares that the application is
I
within thereriod of limitaticn prescribed Under Section |21 of

the Adminiétrative Act, 1985 as the applicant is challenging the

l

order passe? by the fifth respondent dated 29-5-1997,

4, BRIEF FkCTS OF THE CASE :
|

a. BotL the applicants herein were originally appointed as
Telegraph Messengers (ED) in the Vacant Posts in the then|lcombined
Post and Telegraph Office, Peddapuram on 13-11-81 and 1-3=80 resp-
ectively. ?versince the date of appointment both the appliicants
have been d%scharging the duties of delivery of Telegrams|conti-

nuously witﬂout break or charge.

b. In éhe recent post, the combined Post and Telegraph Wings
got bifurcaﬁed. Consequently Department of Telecommunication having
control over!Telegraph Wing and the residual Postal Wing are funct-
ioning ihdepFndently. The Department of Telecom has been jtaking
over all typés of work relating to Telephones and telegfaphs inclu-
ding the work earlier handled by Combined Post Offices having

Telegraph facilities,

Ce In t?at process Telecom Department has started opening

faci-

—— . —_ . p— - —tem
P — L e ]

Telecom Cent%es to provide Public Telephones with STD/ISTD

lities as eefl as manual Trunk booking of Telegrams, Telex,|and
fax messages and their delivery., Consequently, the telegraph
branches in the combined Post Offices are closed and the enlire
work transferred to the Telecom Centres alongwith the delivery
staff includipg ED Telegraph Messengers, As such both the Lppli,
cants who werg working as Telggraph Messengers in Peddapuram come
bined Post an Telegraph office were transferred to the newly
opened Telecom €entre, Peddapuram on 1-11-91 vide the orders of

Incharge, De

rtmental Telegrarh Office, Samalkot, Lr.No., E!|5/91-92

dated 31-10-1991,

Contd, .3
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hS

i
Telegram Messengers in Peddapuram, Telecom Centre have beer

charging the
Ra jahmundhry
graph Messeng

was filed by

considering i

d;o Bothe
o

duties without bresk or charge, Shile so, the

I
|

the applicants eversince the date of joiningias

3] 9
yjers by retrenching the applicants, O.A.No.igégz;? &

(¥

0dig=

STT

on 22-2-93 sought to £ill up the vacancies of|iTele=~

3

the applicants in the Hon'ble @AT, Hyderabad, after

he records of both the parties, the Division Bench

of the Hon'ble Tribunal on 8-1-97 has directed the Telecom|autho=-

rities not to repatriate the applicants herein until a reqﬁ

_has been received from the Postal authorities,

Inspite of

directions, the Sub-Divisicnal Engineer (groups) Telecom,

puram has orﬁered for the relief of the applicants from thé
!

isition
such

Pedda~

FPostal

Telegraph Messengers, Telecom Centre, Feddapuram so as to report

to the Sub-Divisional Inspector Postal, Ped@apuram vide Lr.
PEP/95-97 datkd 29,5,1997,

€a &s the policy decisionat the Dieectorate level in both

the departmen

cannot order

e is pending, the Sub~-Divisional Engineer (Res.No.5)

for repatriation.

Hence both the applicants hﬁve got

_ |
issued one adyocate notice to the Superintendent Tele Traffjc, Ra=-

jahmundhry on|16-8-97 bringing to his notice that the impugk

action of the
interfered wi
rained to app

interference,
GROUANDS

{4FB)5(a)According to Rule 527 of P& T Manual, Vo. IV relating to

transfer of arn

as follows 3

"527, When it is proposed to transfer an appointment o

other e

to another, two proposals should be submitted: (a) one
for aboilition of the appointment or charge unders its

R=5 is arbitrary. But the 3rd respondent has

th that order, Therefore, the applicants are c

roach the Hon'ble CAT, Hyderabad seeking immedi

aprointment or establishment, it has been lai

tablishment charge from one office or Divisior

ed
not
oONste

ate

d down

old office or Division, and (b) another for the creation
- of the appointment &t charge under the new office or Division".

!
1
|

Contle .4
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1
1

|
-

11-8-~75.

"

the stlaff whose scope of service ds affected by the
versiJn". of the COs into Departmental Telegraph Of

(DTOS)L

(c) ThL above orders were issued in connection with

(b) According to the orders of the former DG P & T,
Delhi issued under his letter No. 271-~11/72-STB.I (SPB.I)

New
dated

+¥ees It has been decided that option should be given to

COMNw~
fices

conversion

of COs into DTOs and the option to be given to Class IV staff of

the C0s, It has also been decided that the Class IV staf

wed to erercise dption as follows

(ii) where the CO is not an independent unit for
cruitment of Class IV staff, option should given
me rs of the Class IV cadre on which the class
working in the CO is borne.

]
f be allo-

(13 If the €0 is an independent unit for recruitment
of|Class IV staff, then the option was to be lim;
to the Class IV staff of the CO alone,

ted

re=
|Ito all
IV staff

(4) It‘was further decided that optess equal in num?er to
those required for the work so transferred only be transfeLred to

the DT0s on the basis of seniority of the optees,

The opéions of

the remaining staff who were in excess of the number requ%red were

‘thus ineffective and hence cancelled,

But those who are transfee-

rred to the DTOs would retain their seniority and they will be

governed by the conditicns of service prevailing én the Telegraph

side.

2,2 By another order No, 269/142/75-STB dt, 20=-2=-1976 !the

former DG P T directed that recruitment to regular Class|IV

establishment be made in the following order of preference]

(v) Part-time Casual Labourers, and
fvi) Outsiders through Emps Exges.

It was clarified therein that inclusion of Non-test

(1i) Non-test category Class IV,
(4ii) Extra- Departmental Agents (EDAs),

iv) Casual Lakourers,

(i) Boy peons (then a dying cadre, now not existing).

staff, who are ready on the regular establishment, was for Fonside-

ring their cases for the test category.

Thus it is clear that EDAs

were given a high priority for abscrption in the regular establish-

ment as Class IV (Gr,

DY) staff,

Contd.l &
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\a;or a peribd not exeeding six months, or until they are absorbed
{

in the Postal Wing, whichever is earlier, they have been retained

in the TCs| for much more than a year in each ease and eagh of them
has rendered more than 240 days service in the Departmen%'s TCs

after such| 'deputation', 1In those circumstances when the ist res-
pondent sogght for clarification from the 10 respondent regarding
the wages payable to the EDTMs, it was clarified that * THE MESS-
ENGERS CAN|BE PAID AS BEING DONE FOR CASUAL MAZDOORS" , Iﬂ other
words, theiservice rendered by the EDTMs in the TCs is treated as
Casual Mazdoor service and paid for accordingly. Therefore, the
1st re5ponéent ought to have treated them as full time workers of
Rajahmundhry TT Division and accepted their applications/[for the
recruitmen‘ as Group *D' Telegraphmen, But the lst respondent has
not even i?cluded the EDTMs as a category of employees eﬂigible

to apply for the posts of Group 'D'-Telegraphmen,

#. 5. 6 The applicants have been allowed to continue in the TCs
on the so called deputation basis long beyond the maximum pres-
cribed pericd of six months and each of them has rendereg more
than 240 déys service in the year during their service in the TCs
and hence entitled to grant of temporary status in the first in-
stance and regularisation by absorption in the TCs as Group ‘D!

1)

Telegraphm‘n according to their turn in the seniority list of
Casual Mazdocrs under the PJurisdiction of Rafahmunéhry TTy Divne

as per the |Supreme Court's mandate in AIR 1987 sC 2342,

6. 57 The applicants may be petmitted to urge other grounds
at the final hearing,

.58 1It£is himbly submitted that the policy decision in regard
to the abs Iﬁeputation'

in Telecom Centres is pending consideration at the directorate

rption of ED Telegraph Messengers working esn

level, Bu{ the 5th respondent hastily, without having the autho=-

ri?y or orqers from the higher authorities have chosen t% relieve

the applicants to go to the Postal Wing. Bothe the applicants

were takenlover by the newdy opened Télecom Centres on deputation.
of deputation used by the STT Rajahmundhry ié%only

Administrative instructions but not statutory rule. Since both the

The concepy
applicants jhave completed 240 days ip each year and thus rorked for
more than 6 years and were paid Group-D Pay and allowanced and hence
for all préctical purposed were considered to be Departmental Tele-
graph Messengers eligible for temporary status and in the matter:of
regularisation they deserve pricrity. But the action of rhe 5th
respondent |in relieving the applicants from the job of Telegraph
Messengers |is arbitrary and illegal and Violative of Article m¥ 14
of the Congtituticn of India,
Contd,s 7




I

e applicants theyewere a quite pumber of ED
g Telecom Centres were similarly

§ now workin
‘kle Ti%bun%% %Qd by virtueef the order
2
!eq%lltgwed tqo 'Eontinue working in

t
jed the Hon
P2 @A e 1480

!

/

punal‘Fhey wer
der the jurisdiction of the same 3rd respondent.

herein were pcked up for repatriation and thus

;clear discrimination.

en relieved under the illegal orders of the 5th

licants were posted as ED Packers in the
sdiction of 6th respondent.|{For
that the impugned

i
&
fthe app

res;:;;;;::‘BBE

t - .
post Offices falling under the juri
above it is necessary
e suspended until fufther

the facts and grounds stated
order passed bxfthe 6th respondent must

rwise the appliéants who are similarly situated others
‘ ' is notjper-

e discriminéted in the matter of repatriation which

orders, othe

wer
!
missible under
1

|
| |
38, 6 DETAILS OF REMEDIES EXHAUSTED
pugned acticn of the 6th respondﬁnt, the
dated 16.8.97 which

the existing circumstances.

-
-

!

5
Aggrieved by the im
eséntation thoough Advocate
t alternative effi-

applicants m#de a repr
was not acted upon and hence the applicant has no
'ble Tribunal.

f
cacious remedy than approaching the Hon
r '

' ; .
r .
]ﬂJ}MATTERSJNOT PREVIQUSLY FILED OR PENDINGNWITH ANY OTHER{ COURT
H ; T
Thq’applicant further declare that he is not prevﬁgusly filed
Writ petition or suit regarding the matter in res-
. i .

any applicéntion.
pect of which this application has been made before any court of law
ity or any other such bench of this Hon'ble Tribun
I
ending bhefore

!
or any other author
! .
and nor any such application, Writ petition or suit is
f

-*
-

. any of them,
¥ f
!
DS RRELIEF SOUGHT FOR : MAIN RELIEF
Tt is therefore prayed that the Hon'ble Tribunal may be

t
|
!

!

pleased to :
i
to call for the records relating to the impugned order

13 ;
f
dated 29.5.927.
f 3.2
herein as Telegraph Messengers for the Telecom Centre,
ddapuram‘till a policy decision is being téken by the Dﬁ
d

rector Generals of both the wings, by holding that the
éging order

r

of the 5th respondent in passing the reli
29,5.97 as arbitrary, discriminatory and dillegal being

aside the same.

iiin
in the circumstances of the case,




‘ , <

o ‘ -3 8 )

£‘ . / ’
% 6. § INTERIM RELIEF 3%

\
i

' I% is prayed that the Hon'ble Court may he pleaged to
suspend thelimpugned order No. passed by the fifth respondent to
take the applicants into duty as Telegraph Messengers in the Te-~

lecom Centrés, Peddapuram, otherwise the applicants will be put

to irrepairable loss, injury as they have been dischargin the
duties of Telegraph Messengers from 1981 +to till 28,5.,97 and

pass eubh other or further orders ad deem it fit and proper in

the circumstances of the case,

> cm%f
A4 R T RDER :
[.¢ PARTICULARS OF POSTAL O Budpreled 8 ,&;}_ qséz_cuz{ h,ﬂ {5
¥, Name of the Post Office 2. Amount of Pdstal Oraex :
2. Date angd Nos. I ‘Q/ZJ

MJ“"“"

f] - LIST OF ENCLOSURES ' |

(

i) Vakala%nama ii) Postal Order for Rs. g l +§7r

iii) Material Papers iv) Covers, Pads & Acknowledgements |

VERIFICATION

I, the above named applicant do verify. that the contents

of Paras 1 |and 4 are true tc my personal knbwledge and P§ras 5

to 10 are believed to be true on legal advice of my counsel and

T T

that I have not suppressed any material- facts,

Hence, verified this X&“h September, 1997 in myl|presence,

ra

at Hyderabad, gl{'

Signature of the.aPpllcants

[ Gg‘u%JLnkaﬂh&LN '"

ﬂL_SS&QUXC;‘VB&Au“DC- u

Flace : Hyherabad.
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" Memo NoO, PR /ED Messenger/PDP -~ Dateag 27-11-81,

Sri Gummadi Venkateswara Rao,

Employment
11-4-1979 i
graph Messe
F.N. of 13-
and is like
The‘appoint
Rules 1984,

1. A copy
Nevwula
2+ The Hed

Registration No. 1827/79 NCO Code X 02-10 Date
s proviéionally appointed to work as EgD, Tele
nger in the vacant post with effect from the
-11-81. The appointment is purely temporary
ly to be terminated at any time without notice

ment is governed by EDA {conduct and service)

of this memc is issued to 1, Sri G. Venkateswa

gunta Sh Street, Peddapuram,

d Post Master, Samalkot, H,O

SUB POSTMASTER
PEDDAPURAM =-5334

// TRUE COPY //

() gt

aovocats Sev K-

s/o. Apparao, holder of

d

rarao,

37,

[ evta b

(W

ANNEXURE No. !
» . j
_Paga{l No




-

™

Mo, PF/ED Me

Sri SK

ED Messenger

Memo NoO, SP/Coc/3/NI dated 25-2=-1980,

allowances a

Sri 8K
appointment
construct 1i
by notifying

governed by

service rulés 1968 as amended from time to time, If these

conditions a

proforma enc

Copy to :
1) Sri
2) Post

3) Spar

AN

OFFICE OF THE SUB POSTMASTER (LSG) Yy
PEDDAPURAM ~533437 .

ssenger/Peddapuram dated the 16th april, 1980

Letter of Appointment

. MADAR, s/o, SK. Mustafa is hereby appointed

with effect from 1-8-1980 in the vacant place

' sri Madina Bhasha who is promoted to Class IV Post vide SF

s admissible from time to time,

. MADAR should clearly understand that his
|

ts ED Messenger shall be in the nature of a

the P and T extra Departmental agents conduct

re acceptable to him he should communicate in

losed,

SUB POST MASTER (LSG)
Peddapuram=533 437

Sk. Madar ED Messenger, Peddapuram,
Mastery Samalkot to draw the allowances,

=0

// TRUE COPY //

\’A - su_uv’.& K(E"D
aDvVocAaTE fov

-2
AR
ot
o v
m
Zz1 2
s|o
‘0

pAG

R

He shall be paid sug

ble to be terminated by him or the undersigned

the other in writing and that he shall also JT
a

1}

S
of

KD

K D@
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the following

C.0.1,

Office of the
\(,_/

NG, PR-TS/12-

ANNEXUR
TELECOMMUNICATIONS: :ANDHRAFRADE SH

Director, Telegraph Traffic;A.P.,Telecommunié
Hyderabad - 500001,

w

60/91/2 dated at Hyderabad=-500 001 the 25th Se

PAGE jf*

Sub:= 0

Appro

Hyderabad is hereby accorded for the opening of Telecom Cen

at Peddapuran

Booki
Local
STD B
Fhono
onex
Mox se
Telepr

The T

operative con

Week

sundays/Holidays

The £
surplus staff

Flecbm Centre will be under administrative co
of Superintendent, Telegraph Traffic pivision, Rajahmundhry
; I

rening of Telecom Centre at Peddapuram,
=-0c000~

val of the Director (TT) A,P, Telecommunicatic

with the following facilities,

ng, transmission anG delivery of telegrams,

/ Trunk PT

T

grams

service telephone for cffice use,

working with DTQO Samalkot till such time the
inter is provided,

trcl of the Cfficer Incharge, DTC Samalkot and

working hours.

=== 0700~2000
—== 0500-1700

iays

hS,
]
tre

ntrol

and
observe

Teleg

Telegraphmen O/D

raphists -2

ollowing staff strength may be diverted from tﬁ
strength of Rajahmundhry Telegraph Traffic Division.

e

--2(The surplus ED Messengers of

Peddapuram €SO may befconsi-
dered),
The a sh collections of the Telecom Centre will be remitted

to the DTO Salalkot for accounting purpose,

All ¢
g met by the

Neces
Centre at the

Copy to the @

Asst. General

Superintenden
to Lr.No, TFC

Post Master G
Superintenden
Telecom Distr

Sub Divisional Officer, Telecom, Samalkot.

Officer Incha
Sub Postmaste
Office Copy.

e day to day requirement of the Telecom Centre will

| controlling DTO Samalkot.

sary action may kindly be taken to open the Te
earliest under intimation to all concerned.

ledom

{K.PRASADA RAC,)

Manager (TT) % CGMT,A.P. Hyderabad - 500001.

. 65/91-92 dated 16~5-1991,

eneral, Visakhapatnam,
t of Post Offices, Kakinada.
ict Engineer, Kakindds,

rge, STO Samalkot,
r, Peddapuram.,

// TRUE COPY //

Asst.Director (TS),

% the Director (TT),
a,p, Telecommunlcéfions,
Hyderabad - 500001,

t, Telegraph Traffic Dn., Rajahmundhry with reterence
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ANNEXURE 1

e

e

<

sl

: |
. PAGE Ng, 12

MQC,

GOI. | TELECOMMUNICATIONS j A.B, CIRCLE
T J |
INCHARGE DEPARTMENTAL TELEGRAPH OFFICE SAMALKOT,

OFFICE OF TH

Memo No, E~5/91,92 DTD AT SAMALKOT THE 31,10,.1991

In accordance with the orders contained in Superintc

endent,

Rajahmundhry TT Dvn, Rajahmunchry Ltr No, EST 70/91,92 atd [29,10,51

the two ED Messengers are hereby relieved on the a,m, of 31

10.91

and directed to report to Incharge, Telecom Centre, Peddapuram on

1,11,1991 F.N, positively.

1, S/S. G. Venkateswara rac, ED T/Messenger, -

2, S/8, Shaik Madar . =GO=

(MD. SHAHABUDDIN)
INCHARGE,

Departmental Telegraph Office)

Samalkots E.G. Dist,

Copy to
1. The superintendent, RY TT Dvn.,
Rajahmundhry for favour of information,

2. The Incharge, Telecom Centre, Peddapuram for necessary
- action,

3 The O£fficials concerned,
4, Cffice Fil

// TRUE C??gdéﬁi)](
TREE S

ADVOCATE

T T i T I i B TR




ANNEXQRE No,

AGE
TELECOMMUNICATIONS :: ANDHRA PRADESH P MORO"

OFFICE OF THE SUPERINTENDENT TELE TRAFFIC

et
: DIVISION RAJAHMUNDHRY £33 104,

* * X *

i ]i&;
TO 3
The Superlntendent of "

Post Offices, Kakinada Division, :
Kakinada. .

No. Est,5/A/9293 dated at Rajahmundhry the 22=2=93

i
Sub : Deputation of ED Messengers ‘ , ]ﬂ

This office lr. Est.5/A/92,93 dated 22,12.92 i
and 11-1-1993, “

Pl%ase refer to this office letters cited above
regarding relieving of ED Messengers from Teaffic Wing.

|
’ Ref
i

It is H

proposed to replace the following ED Messengers by the surplus l )
| : :

cgsual mazToors of Telecom, wing during the lst week of March 91,

Therefore, you are requested to kindly arrange £

accomodatljn of the following ED Messengers in Postal Wi %.
1

1, sri T. Satyanarayana ED Messenger (Working as DTO Sama3

2¢ Sri. Gummadi Venkateswara Rao ED Messenger ( Working a%
pPeddapuram ). l
M0

3, Sri Sha%k Madar ED Messenger (Working as TC, Peddapura:r
]

(N.N, MURTHY)
Telegraph Traffic Division,
Rajahmundhry = 5?3104.

Copy to @

1. The gele%raph master i/c ! The ED Messengers may|be
DTO Samalkot, I informed accordingly.

2, Incharge EC Peddapuram. g

3, The Director TT AP Hyderabad.

4, The Sub Postmaster, Peddapuram.
5. The Postmaster, Samalkot, :
6., Office Copy. : ﬂ;

Superintendent
Telegraph Traffif Division,
Rajahmundhry 5331j04.

T.F, 74610 m

// TRUE COPY // :

ADVOCATE ﬂi




ANNEXURE No. &
LPAGE __  No, 14

OFFICE OF THE S.D.E. (urpos), PEDDAPURAM.

L DEPARTMENT OF TELECOM e

Lr.No. TC=2/PEP/95-97 . dated at PRF the 29,05.1997.

Sub:~ Reliving orders to E.D, Messengers - Reg.,

Refi=~ £.D.0. Telecom,SLK No.,E-3/97-98/72
dated 15.5,1997,.

=000~

|

With reference to the above cited letter, the

lelowing éfficials who are working on deputation at Telecom

centre, Peddapuram are hereby relieved on A/N of 25.5.199r

with instructions to report Sub Divisional Inspector, Fosg

}i :
' Office, Pe%dapuram.
1, sSri Bk. Madar ED Messenger TC, FEF
2, Sri G, Venkateswara Rao ED Messenger TC, PEP
Sub-Divisional Engineer {Telecom
Groups ‘
PEDDAPURAM/, 41833437,
Copy to :
1 &2 OfficLals through 1/C,TC,PEP.
[ i ‘ '3:‘ z
4, DET (R) KD TRUL
‘ Se SDOT, | SLK,
!
6. sDI1, PO, PEP AD\JOCME
7. STT %|GMT, RMY

8, 1/58, TC, PEP




- |
oo A ' Aﬂnexunepagg N"“@

Copy of DG P&T, New Delhi Letter No., 253/41/78-STN ct,lS5-2.85,

Sub:~ Absorption of E,D. Messengers in a DTO after
conversation of C,0.

- 000

IF has been representea bo this office by the

T-I11 & T,.ﬁv Union CHO, that in some circles E.D. Messengers
are being términated after conversion of ¢.0. into DTC. Jie
case has be?n considered and it has been decided that till
a policy deﬁision is taken on the issue against vacancies{of

. I : .
messengers iin a DTC, E.D. Messengers, whose services are [Likely

to be terminated consequent on conversicn of CO into DTO,{may

A

SC f -
_ (v. RAMASWAMY)
Asst.Director General {(STN).

be posted on deputation till they get absorked in Postal [Eranch. 1
|
|
|




(W
i . ANNEXURE N?
— {
) Noty
N, A PAGE i\
DEPARTMENT OF POSTS INDIA
From : To
- Office of the : The SFM
sub-Divisicnal Inspector (post), . FEDDAFURAM,
Pedcapuram Sub-Division,
PEBDAPURAM+533437,
iNo. PF/EDMS/Kpath dated at the 2655,97
|
Sub:=- Absorbtion of ED Messengex-Peddapufam.
|
%k.Madar 3 thrown-out ED messenger, Peddapuram =]

is appointed as ED messenger, Katravulapalli BO with immediate

effect by t%rminating,the services of Sri D. Jahangir,

Pﬂease admit Sk.Madar as ED messenger ,Katravulajp

and get a. sim of Rs,10/-

Postal Empllyees Co-op credit”society

Boend and submit the charde

i
number,

Cory to

-

1. Sk.Madar thrown out ED messenger.
He is directed to report to the
SPM, Peddhpuram SO.

report with particulars of M

TRHJJ SQPY

~~ADVOCATE

Anantapur towards

Sub-Divisional Inspector (post) -

Peddapuram Sub-Di
PEDDAPURAM-~5

Sub Divisional Inspe
Peddapuram Sub-Div
PEDDAPURAM~53

)

)alli

submitted through M.0. to Apnantapur

FG

vision,
33437.

ctxor(post)
%sion
3437,

1 1

T T

r




RS

v .

' DEPARTMENT OF POSTSINDIA
Office of the To
Sub-Divisicnal Inspector (post),

Peddapuram Sub~Division, The SPM
PEDDAPURAM-533437, , Jaggampet S.0
| | |

i Bo, PF/FD PKR/97 dt.at FDP 26,5,97
Subi~ Absorbtion of throwneout ED messenger
of POFPSQ.
| =000
€

5.0, -is appointed as ED_PKR, Jaggampet with immediate eff

the services of Sri P.V, Srinivasan 4is Frovigionally arp

ANNEXURE No., 9

PAGE No, V3

.Venkateswara Rao throwneout ED messenger ,Peddapuram

as EDPKgr arc terminated with immediate effect.

Please admit G.V. Rao as ED Pkr and get a sum o

ect and

inted

Rs. 10/~ submitted through M.0, to Anantapur Postal employees

Co-op. Society,Anantapur by G,V. Rao towards FG,Bgnd and

the charge reports alongwith the particulars of M.O. number

~

Copy to :

G,V. Rao, thrown-out, ED messenger,

He is . direc
immediately.

Sub=Divisiocnal InSpectoq
Peddapuram Sub-Division
FEDDAPURAN=533437,

ed to report to the SBM, Jaggampet

Sub-Divisional Inspector
Peddapuram Sub~Division
PEDDAPURAM-533437.

TRUZ SOPY

ADVOCATE

bmit

L]

(post)

( post)

i



o

NO

of both the

scrbtion in

Rao and Shaik Madar all other Telegraph Messengers who hav

ched the Hon

but only the

to postal wing. Thus the Sub~-Divisional

| .
Peddapuram ih the Lr,Nc. TC-2/PEF/95-97

24,5.97 has

Inspector, Peddapuram and thus both the

According to
tal authorit
in Telecom C
the SDE (G),

graphic Divi

of those candidates but the SDE (G), Peddapuranlmdghthf.ac

obtaining yo

‘agony, finan

department till this day regarding repatriaticn

or from telecom wing.

se two perscns were picked and choosen for rep

|3

19

 ANNEXURE MO

FAGE_g/H—NOQ

policy decisicn has been taken by the directorate's

or abe
Sri Gummadi Venkateswar

approa-

triation

Engineer, Telecom

!
I

tble Tribunal and were treated uniformly with glrectlons
L
éroups,
|-

dated at Peddapura

rdered them to be relieved and reported to Sub_Divisiohal
applicants were relieved,

my informationl no reguisition has ever made |[by the pos-
ies for repatriaiion of those Telegraph Messengers working

entres., This decision might be the one which |is taken by

Peddapuram unilaterally, You being the head of the tele-

sion is the cohpetent person to order the repatriation

ted after

I

ur order or directions, This has resulted into mental

cial loss and aifected the scope of service ofjjthe emp-

loyees.
puram dated

No.

dated 15,02,85.

also over ri

Therefore, I am instructed to inform you that unless the

order issued

reby the Telegraph Messengersare relieved from the Telecom/jWing is

rescinded by

against you

Time two days

dated 24.05,1997,

Date:

Eveh if you have approved the acticn of the SPE (

203/93 dated 6.1.97 which was solely relied upon the DGPNT letter

16.08.1997.

;) 2 Pedda-
4,5.97, is in violation cf the CAT directicns]in O.A.
and

Thus you have incurred the Contempt of court

ding the muthority of head of the department.,

by the SDE groups, Peddapuram lr,No. dated 24J5.97 whe-

your orders, the contempt of court proceedings will be

alone the costs of which have to be borne . by you alcone,

£0r rescinding the order passea by the SDE (G),Peadapuram




v 2 ‘ ANNEXURE No, #° C;‘D :

PAGE  No. ,ﬂlf’

From ; To

“#RISHNA DEVAN The Superintendent,
advocate Telegraph Traffic Dlglsion,
2=-2=1105/11 Ra jahmundhry, ‘
Tilaknagar,
Hyderabad,

Phone No. 4652004,
[

- Sir/Madam,

- 0n behalf of Gummadi Venkateswar Rao and Shaik Madar

- T who were working as Telegraph Messengers in Telecom Centre, Pedda-

puram, I am | to inform ycu that,

|
Spi Gummadi Venkateswar Rao and Shaik Madar wer? working .

as Telegraph Messengers in the erstwhile combined P & T offices for 2
the last sc many years, On bifur;ation as seperate wing of Teleéom, L

j& the telegraph branches in the combined offices were closed] and the
entire work |transferred to the telecom centres along with ghe deli-
very staff including telegraph messengers under the cover 'of depug- I

ation. According to DGPNT, New Delhi Lr, 271-11/72-STB~I |(SFB-I)

Gated 11,8, 75' :

N

"« + « . Itfhas been decided that the option should be given to the

staff whese scope of service is affected by the conversioniof the j

combines offjices into departmental offices", . |

s ' While*workiﬁg as Telegraph Messengers in Peddapufam
Telecom Centre, they were scught to be repatriated to the Postal
Wing vide your letter dated Estt/5/A/92-93 dated 22,2.93, jlAgainst
that these two persons have filéd O,A, No. 203/93 on 8,3,98 seekigg
absorbkbtion as Group-D Telegraph Messengers in ﬁhe Telecom ﬁing; It
was urged thérein that DGENT Lr.No., 253/41/78-5TN dated 15i/2.85
(letter enclesed), the Hon'ble CAT issued directions not tg repat-

riate thenxunless the policy decisicn is taken at the highéét.level

in both the departments,

Contd..?
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ANNEXURE yo{{?j
_BAGE_/ (Mo,

IN TUE CENTRAL ADMINIS PRATIV ULDUNAL sHYDLR An 0 ane

: St 0w AL HYDERABAL. :
) B . 0A.1180 of 1994 Dato of &}rdor:?ﬂ:@—]ﬁ?ﬁ?ji____w__ .

i L . ' . % - - .

" Between; - oo . ’
leldov, 5 VXY bbby oy .
oM, Peudl Reddy .":\L"“ Ay, :
UV Yo ey . o 's"h", .

Do NCR ik el sl g 16,0 ” e 7 :

SeBoNagariung Rao < P o

O Mohd, Pajudiin Kig N T N

7ToMRajeswara Rao VL ey ijq-

. ) ‘;) /& 1.9«\, "‘1‘“ By ,"F
8.% .bur:y‘achapdra Rao ' By g 88T
9.V.Saryanarctyanr;a 't“i\,_ By '\a’?f‘.w’
‘ ey e, AL heant . e e
T T g
1_‘, The Superintendent,Telegraph Traffico Division,
Rajohmundry=533 104,

2, The Assistant‘Syperintenﬂent, TT, Tanuku=51.4 211, ;
3, iPhe'IjlrwnguoLy' IT Lhe CHJGP,A,1%|1yd(h.ab.yiu5(u) Lo1, |
"4,‘The‘5uniom Sup2rintendent of Post Offio:s,AmalapurqnpSBS T,
5. The Sub~Divisiona] Insp@ctor,Postal,Razole~533 2472,

6. The.denior Superintendent of Post Offices,Eluru~534 0N,

7. The Sq‘[aerintendent of Pogt Officay, Podapa Tl icuhogms 11 Py,

Ef.._'J.‘ha Sui.):-.»rintunﬂcmt af Pogt O ['if,.'f".'-i,HJ".iIIII!L“i'il"y"’il‘)..'i Lo,

Yo Thia Chiaf Cieneral Mot et , W 4o Ui catlons, AL P,

Hyderabaa~-500 001, '
10.The Chie 8 Pt’)r‘;tf!la:‘lf:E:r‘-ut':ﬁlni| al, qebat iy ;.;,11\.-.|,,, by bed i Gy,
Lleha. I).L_[‘m.“'tt"ﬁr*--{‘innu" S I R L M, Uy g frwily), :
Sanghiae Bhiawan, nNew Delhi-110 o1, 3 N
12, The Diractorwﬂenerql, Posts{rop,Union of Trlia)Dak Bhawai,
o New Delhieq10 001. ‘ '
‘ ot eanas thasg‘.wj."{dc:i':'i:ls .
Counsel.f or the Applicanty’ hm.C.Surynnarayana;ﬁdvocate. '! '
Counsel for the Respondentss I“i;:.N.R,DQvaraj ysr,CfGSC,C,’\'I‘ginﬂ;
U ocoriy
' ‘Hop'ble,Mr.Justice VeNealadri Rao,Vieo-Chalrman
Hon'blo 8ry R.Rmngarﬂjuu,MuubuL'Adminiﬁtrative.
Hon'hle Tribubal made tho Eollowing oprders -
- Until further oriers, the HEE}ﬁEEEE should not be
repatriatad to postal side.
( \ GERTIFIED,TO BE TRUE GOPY |
‘ . e ‘. ) 1 ."i .
,»“g‘j" J |&,“.J;k5£1£1u.ﬁ]ﬁﬂedﬁ.kﬁ-uuﬁi;L_ﬂ_ 2
- ..j“,.,-",‘ Dulfbu-u............-.-.-............"2.3;&";i : !'\ Dy Roaine verfhoe LS .
' Court Officer '
erlrad Admindstiative T e
7 o Hydoiulud Bonch
> CODy 0o Hyderabl
v, Nk, The Supurin't;{,:rz-j.lu;n‘:. o Pesegiaph Tra Lo Divigion,

_ - Raj ahmundry-533 104;
QZ; TheiAsqistant Sﬁperintendent, IT,Tanuku~534 211.

v

4

neoecﬂaoﬂﬂ?‘



CENTRAL ADMINISTRATIVE TRIZUNAL,
FYDERABAD TENCH: HYDERARAD

SRS kA B

—

DAII (F DECTSTON:, 13~

+ Sri Gummadi Venkateswar RAO & anr _
- } _PTTITICNER(S)

e e e e an i

Mr. Krishpa Devan

B e s U R Ve e ea e —t—t e

_- ACVOCETE FOR THE
TETITTONER (S)

VIREUS
U.0. I & Ors.
: RESTCIDENT (S)

i .
r. . R. Devra C
Mr. N | 3 ADVOCATE FOR THE

o ' RESFONDENT (5)

) o
TAE HON'SLE Shri H. Rejendra Prasad, Member(a)

| _
"THE HOM'RLE Shri B.5. Jali Parameshwar, Member (J'

i

1. Whether Reporters of lbcal parers méy be T“b—
2ll-wed lto see the judcment?

2. To he réferred to the Reporter.or not? nb

I .
3. Whether their Lordships wish to see the Mo
| fair =spv of the judgement?
| ) ‘

4. Vhether the judgement %xk® is to be NS
circulated to the pther Benches?
f

JUDGEMENT DELIVERED BY HCM'BELE Shri B.S. Jal Parameshwar,

M(J) Je

.t

3y




£

‘ i? ; i ' ' f
|

o THE‘CENTEAL ADMINISTRATIVE TRIBUNAL
!

"HYDERABAD ' BENCH

-

© 0.A, 1270/97

! : ' Date of decisions 15-10=1997

Between:

1. Sri Gummadi Venkateswar Rao _
2. Sri Shaik Madar .. Applicants

| ~-vVersus-
1. The Union »f India,
Directog General,Telecom,
Ashok Road, -
New Del|i.

2. The Director General,
Depa rtment of Posts,
Sansad Marg,

New Delhi - 110 00l.

3. The Supirintéﬁdent, Telegraph,
Traffic |[Divigion,
Rajahmundry - 533 104.

4. The Supérinténdent of Post Office,
Bast Godavari Dist.,Kakinada Division
533 001,

5. The Sub-Divisiohal Engineer (Telecom)
Groups,!Peddapuram 533 437.

6. The Sub-Divisional Inspector{Postal)

Peddapufam Sub .Division, :
533 437. .. Respondents.

counSe_l for the japplicants : Mr. Krishna Devan

Counsel for the ‘respondents : Mr. N.R. Devraj

Corams
Hon'bleShri H. ﬁéjendra Prasad, Member(A)
Hon'ble Shri B.S. Jai Parameshwqr, Member (J)

j ; ' :
/;2 , y ; ' - ced2/-




Annexure=6,

G

Date; 15-10-1997

JUDGEMENT

3 _
(Per Hon'ble Shri B.S. Jai Parameshwar, Member {(J)

. leomed Garunall :
Heard Mr. Krishna Devan , for the applicant

i - t('ML 5+.8.C. 7
and Mr. N.R. Devrajifdr the respondents.

2. There are two applicants in this OA.

They were Working as ED Telegraph Messengers

in the erstwhile Post & TelegraphsDepartment.

after bifurcation of the department into

Department 'of Posts and Department of Telecommu-

nications the applicants have been working on

deputation basis at the Telecom Centres. Vide
i

proceedings No.TC-2/PEP/95-97 dt. 29-5-97, )

the épplicant were relieved on the
A/N of'25-$-97 with instructdiors to report

Sub Divisional Inspector, Post Office, Peddapuram.

3. Rélying:upon the Rule 527 of P&T Manual

Vol.IV and also relying on order dt. 11-8-75 and

20-2-1976 Of the: DG P&T the applicants have £1led

this 0A chﬁllenging the order of thesir repatriaﬁiqn
to the Postal Départment and to direct the
respondent No.3 to take back them as Telegraph
Messengersiin the Telecﬁm Centres till a policy
decision is-hggf_taken by‘the Director Genfrals

of both the wings by holding that the action of

«e3/=




@

the 5th respondeﬁt in passing the impugned order

dt. 29-5-97 as arbitrary and discriminatory.

4. The fact thatthe applicants were
working  in!the Telecom Centres on deputation

basis is not in dispute. The applicants cannot

claim as a|matter of right to continue in the

telecom centreg. When the Postal Department -
parent department is willing to takes them back

the applicants are bound to oObey the order and

report to Postallnepartment. Accordingly,lit

appears th?t by the impﬁgned 6rder dt. 29-5—97
| :

the applicénts have been relieved of their

duties with instructions to report to Sub

| K
Divisional | Inspector, Post Office, Peddapuram.

i

5. Since some of the officials who are working

on deputation are willing to continue in the
telecommunication wing we feel it proper and essential

to direct respondent No.2 and GM, Telecommunications
L
to take a policy decision as to absorption of such

of the employees who have been warking on deputation
- T aspunuies -
basis and sadsabldy take a Eﬁf? decisioa& Such a

decision will be;applicbble'to'the applicants also.
~ e
In case decision is taken to absorbAin'the Telecommunicati

| :
- Q‘cu‘;.'se'_ .
wing then the applicants can e&fe¥ their option to

L '
P

.i4/-
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With this observation the Oa is disposed of at‘&z;,
il .
-

admission stage{%gth-no order as to costs.

s

————EB—s——J‘z:I‘P‘“R_A AN SHWAR) (H, RAJE!

A PRASAD)
ember(Jyg -~ Member(a)

b

15.10.97) 5 YZ
DatedilSth Octcber, 1997

Dictated in the open cour(w(\kJ///////
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0.A.1270/97.
To

1, The Difector ceneral, Telecom,
Union qf India, Ashok Road, New Pelhi.

2. The Director General,
Dept.of Posts, Sansad Marg,
New mlhi"'lo

|

3. The Superintendent,®elegraph, Traffic bivision,
Rajahmundry-104,

4., The Superintendent of Post Office,
E.G.Dist .Kakinada Division=-1,

5. The Sub Divisional Engineer(Telecom)
Groups, Peddapwram =437,

6. One copy to Sub Divisional Inspector (Postal)
Peddapuram Sub Division, 437.

|
7. One copy to Mr.Krishna Devan, Advocate, CAT.Hyd,
8, One copy to ML .N.R,Devraj, SI.CGSC,CAT.Hyd.
9. One copy to HBSIP,M.(J}. CAT.Hyd.

10, One copy to D.R.(A) CET.Hyd.
11. One spare COpYe.

pvie
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1_Court,
TYPED BY; * CHECKED BY:
COMPARED BY; APPROVED BYj

IN THEL CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD

THE HON'BBE MR.J TICE.
VICE RMAN

> 45 | I
Add

THE HON'BLE MR.H.RAJENDRA PRASAQ $M(a)
Na vatble ey B, Tald’e»mmm;wzj) _

DATED:~  \&]p [cQ '

<ORBEE/IULGHENT,

M.ﬁlﬂ,'/R:Ei-;/C‘“AoIqO. »

0.4 .No, 3\’2;]0/5!7,

T ,No, . (WQPQ ) )

Admitted and interim directigns issueq,
Allowgd

Disposed of with Directions,
- ‘—\——‘

Digmisseq,

Dispiswed as withdrawn
RDispissed for default
Or ed/Re jedteq

No,order as to costg,

S — é
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1240071997
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